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The Text below is only a summarized version of the order pronounced
 
Order of termination of respondent not passed by disciplinary authority but by Appellate Authority.
High Court held that Order of termination was vitiated and thus directed reinstatement and
backwages. Division Bench of High Court upheld decision of Single Judge. Supreme Court held
that trial of respondent was vitiated as right of appeal had been denied to respondent and thus
upheld reinstatement without backwages.

 

 


